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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIP AL BENCH

0A Nog1199/98
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New Delhi: Dated this the X2 = day of Seplepiln, 41998,

HON®SLE MR. S, R. ADIGE, VI CE CHAL AN (A).
HON 'SLE DR, A, VEDAVALLE,M EMBER(J)

Dre Kapil Kochhag, -
s/o Mr. M.K,Xochhap,
R/o 125, Mehar Chand Market,

Lodhi (plony
New Dalhi ' oo fpplicanty

(By Adwcate: Shri Venkatramani)

Vorsus

1. Govte of Natiopnal, ,
Cepital Terrcitory of Delhi,
through :

Secretary (Medieal),
5, Sham Nath Marg,
Del hi=07

2. Technical Recruitment Cell,
through . :
PH(/IOINT seecretary(Health), .
Medical & Public Health Department,
1, Jawahar Lal Nehru fiarg,
New Delhi =02,

3, The Medical Swperintan dent,
Lok Naysk Hospital, ,
NGN_ Dalhi =02 : ese o0 RESpOﬂ dmts‘q

(By Adwecate: shri Wjay Pandita)
- _OROER
HON'3LE MR, Se R, ADIGE, VICE CHAT A AN {8) ¢

Heard both sides,

2. | fpplicant?s counsel Shri Vankatremani has
stated that applicant wuld be satisfied if an

order is issued by respondents in his gase, eorrasponding

to the ordsrs dated 23,1.98 issuad in the case of
Dr. Tushar pagarwal (Pags 17 of 8n).

i

3o Respondents' counsel Shri Pandita gawe us to
unlda:stand. that police varification .was still
incomplete and such an order could issue only after

complat@p. of police verification. This is also
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support,ed by para 4.“28 of respondents® reply which
was han ded over to us across the bap and which is

allowed to bé,takan on reco rq_.* :

4; ~ foplicant uas eppointed as a Senior
Resident in tems of tha Residency Scheme contained
in Respondents® Cfroularsdated S76/92, 25.9.95,

and ‘b‘l;ie three yeé;s' tem would in any case expire

en 2&:9 0“9 50

5, This 0p is. dieposad of with a diraction

to remondents that if police verification is the
only n,bstadiie in issuing on ordsr in regard to
a;‘u;li’c‘aat similér to the order dated 23,1.98 issued
in the case of Dr. Tushap agarwsl raf‘affed to abo ve,
they should eonsiaar issuiagj such an 'afdar subjact
to completion bf police werification on the clear

| un derstan ding that if the police verification report
is adverss to the applicsnt, the aforesaid order
will be ‘d‘eened to‘ stand automati cally cancellads
These instpuctions should be 1mplanente& within 4
wesks from the dats of f;éaipt of a'wpy of this

order. Nq costs,

Pr\’uw‘\'\"’ A
( oRr, as vEBAVALLY ) - ( SeR.m0IGE Y .
MMMBER(I) VICE CHAIRMaN(A).
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